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CENTRAL ADMINISTRATIVE TRIBUMNAL, RESARARAD ‘

Registration C.A.No.318 of 1989

Rajesh humar Shivhare ... Agplicant
Versus

Union of India & UtherSeeee Responcents

Connected with \H/////
Reaistration C.A.No,860 of 1991

Sgtish Chandrs Gupte se\os Applicont
Versus

Union of India & Others..... Responcents

Connected with
rJJﬂg;istration C.Ae No,.685 of 1989
amt .Indra Lata cs e Applic-nt
Versus e
Union of India & Cthers..... Respondents i
Connected with ;
Registration O.A. No.B64 of 1991 ?
Naushervan Faruqui eeca Applicant

Union of India & Others..... Respondents

!é
Versus ;ﬁ

Hon.Mr,A.B.Gorthi, Menber (A)

(By Hon,Mr,Justice U.C.3rivastavez,V.C.)

|

Short .question is involved in this case. |

Therefore we are deciding this cese with the consent |
of the parties. 3Since the similar guestion is invclved

in other three cases, therefore Shri G.F.Agaruwel, Advocate

is gsked to assist us in 2ll the ceses. Admit.

In all the cases the applicants appeared in
the selection test and qualified. They also appeared }
in the Viva Voce test and cleared the same. The

respondents have not issued the applintment letters to them.
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This question has already been discussed end order

passed on 15th May, 1991 in L.A. No,936 of 1987

amte. Rajkumari Sharma Us. Union of India. The order
passed in that case totzlly applies in 21l these

four cases, UWith £hé ebove observetions, the agplicztions
are allowed and the respondents sre directed to hold

ah enhquiry into the matter essoccieating the applicants
with the same anc in case no foul play on their part

is found they should. not hzve been deprived of their
appointment because sumenné has been found guilty. The
enguiry should be completed within three months from

the date of communicztion of fhis order. In case the
entire examination has been cancelled and none of those
who appeared in the examination got the appointment then
the applicantg will have no cese of their appointment.

There will be no order as to costs. A copy of this order

shall be placed on all the files.,

S - S -
member (R) Vice Chairman
v
Oated the 30th 3Sept.,1991.
RKM
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